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. oeond$1oor, --. 
Coneoj Complex, 
Indirariagar, - 
lBangalore..560 038. 

Dated:.. 
14 J U N 1994 

-. APPL1CATIcN NUMBER: 	745 of 1993. 

APPLIQ.ANTS: 	 RESDENTS . 

:Sri..K.Narasimhan 	v/s. Commanding.. Off ice,Equipment DeptØ, Y  
- 	 Air Force,Bangalor€-and Oths. 

Sri.V.K.Narasimhan ., Stores Supdt(Retired), 
6ir_Force,No.15,Seventh Cross,Prasanthnagar, 
Bangiore-56OO79. 	. 	. 5 	 5.. 

___5• .. 

. • 	The Commanding Officer, 	
.. 

-. 	 Equipment Depot,No.269  
Air Force,HAL Post, 	. 
Bangaiore-560 017. 	.. 	 •• 

. 	Sri.G.ShanthaPP,Add1.C.G.S 
High Court B1dg,Banga1ore-i... • 	. . 	. 	. 

SübjGct:- Forwarding of copies of the Orers. pssd 
Central administrative Tribunal,Bangalore. 

Please find.enclosed herewith a copy if th.RDER/ 

STAY .DER/1NTERIM cIaDER/, pss.ôd by this Tr.ib'.nL.in. ..the above 

S 

 mentioned application(s) on06-06-1994. 	 - . 	
-.• . 5 
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Controller General of 
Dé.fence Accounts (Pensions), 
Dv-auputhighat, 
/Ilahabad, UP.. Respondents 

(By Advocate Shri G. Shanthappa 
Addi. Central Govt. Standing Counsel) 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

O.A. NO.745/93 

MONDAY THIS THE SIXTH DAY OF JUNE 1994 

Shri Justice P.K. Shyamsundar ... Vice Chairman 

Shri T.V. Ramanan ... Member [A] 

V.K. Narasimhan, 
Stores-Supt. (Retired), 
Air Force, 
Plo No.15, VII Cross, 
Pro santhnagar, 
Bangalore-560 079. 

V. 

Applicant 

Commanding Officer, 
No.26, Equipment Depot, 
Aire Force, HAL Post, 
Bangalore-1 7. 

Air Marshal, 
Air Officer Commanding in Chief, 
Maintenance Command, 
Air Force, Nagpur. 

:. Air Officer in Charge [Personnel], 
Air Headquarters, New Delhi. 

Group Captain G.C. Dhyani, 
Commanding Officer, 
No.261  Equipment Depot, 
Bangalore (Between 1989 
and 11 Sept. 90[to be served 
through Secretary, 
Ministry of Defence, New Delhi. 

GroupCaptain P.M. Purl, 
Commanding Officer, 
26, Equipment Depot, 
Air Force, Bangalore-17. 

Air Marshal S.Chakrabarti [Retired], 
Air Officer Commanding in Chief 
during 1990- to be served 
through Secretary, 

/$'M1n1stry of Defence, 
ew Delhi. 
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ORDER 

Shri Justice P.K •Shyamsudar, Vice-Chairman: 

1. After having heard both sides at the stage of 

admission we fi6 as te reliefs sought for by the 

applicant herein except in regard to one aspect has 

since been gran d. Th applicant who is now retired 

has been denied a smalll amount of pcnsionary benefits 

and a little air6unt of gratuity that was payable to 

him on retirement. We are told tht those payments 

were withheld bcause bn the eve of his retirement 

there was an inuiry pding which went on even after 

his retirement and ha finally culminated in some 

kind of punishm nt. TIe applicant has now taken re- 

course to his emedy inder law and has challenged 

the punishment keted otIt to him in the disciplinary 

inquiry resultin in reuction in pei:sionary benefits. 

i a i", Those proceeding are saLd to have be•nchallenged 	in 

O.A. No.11/94 wh ch is 4so set dr1wn or hearing today. 

It seems to us that birring . the prayer for payment 

of interest in the mat, er of alleged belated payment 

of pensionay b nefits which is characterised as un-

reasonable, res of te pensionary benefits havinj  

been granted. 	e, the efore, think this matter does 

not survive as the reidual grievance regarding in-

terest due and claimed can as well be urged in the 

other case O.A. No.11/ 4 which is not yet ripe for 

hearing. We, [~theref4l e, dismiss this application 
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as having become infructuous leaving open the question 

of payment of interest on the pensionary benefits 

-andho1d that the samecan be agitated in O.A.No.11/94. 
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